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FINAL ORDER No. 40025 / 2022

ORDER PER : SULEKHA BEEVI C.S

The MA filed by Revenue for change of cause title is allowed in view
of change of jurisdiction of Commissionerates.
2. The other MA is filed by Revenue for withdrawal of appeal on the
ground that the amount involved in the appeal is within the monetary
limit prescribed for litigation in terms of Government Litigation Policy and
consequent to Board’s Circular in F.No0.390/Misc/116/2017-]JC dated
22.08.20109.
3. Accordingly, the MA (WD) is allowed. Revenue Appeal is dismissed

as withdrawn.

(Dictated and pronounced in court)
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